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- hereby disposed of with direction to the

QRIS OF lln |MHU'H\$

husband died prematurely,while serving

in the Railways) is the subject matter

of this Original Applicatfon u/s.19 af}‘
the Administrative Tribunals Act,1985,
The last repsresentation of the Applicm:tj_‘; ,
as is seen ./m der Mnexure-A/7 dated |
16.9.2003} is stated to be still pending
with 'f:he Authmities of the East Coast

Railways;

Terminal benefits viz; pension/

family pension/DCRG etc,are not bounty

but those are eammed by a Govt; servant/
Railway employee in course of employment

and in the saidpremises,this O.A. is

lesgondents to consider the grievance o}f‘ :
the Appl-icmt(as raised in this 0.A.) m.i
pass necessary consequential orders _‘
granting terminal benefits/pension/
family pension /gratuity in fawvour of
the Applicant/Apnlicant's family as due
md admissible mnder the rules within a
period of 120 dajs from the date of
receipt of a copy of this order,
Send cognieé of this order to the
Respondents alongwith copies of the OuAet

@which they should treat as a set of

cepresentation and donside the SHIE ad ,[







